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on India's foreign trade by the wrong 
pattern of trading adopted in the 
case of East European countries, 
including Russia, this House resolves 
that the foreign trade policy of the 
Government of India, panicularly 
with East European countries and 
Russia, be suitably changed." 

The mori:Jn was ne,atived. 

18.12 bra. 

RESOLUTION RE : FUNCTIONING 
OF CENTRAL SERVICES 

MR. DEPUTY·SPEAKER : We are pre· 
8scd for time. Your Resolution is very im-
portant. In fact, every Resolution is im. 
portant, no doubt. But today, as we are 
pressed for time. may I request you to rna· 
te a reference and just confine your rema· 
arks for five minutes? Just confine your· 
self for five minutes and )OU may continuo 
later on. 

SHRI SHRI CHAND GOYAL(Chandi. 
Barh) : 2~ hours has been provided for 
Private Members' business. I don't think 
the House should take awa~' any part of 
that time. We should spend full time, 
that is 21 hours and we should continue, ... 

MR. DEPUTY-SPEAKER : That is 
outside Private Members' purview. It has 
~en said that all sorts of complaints are 
Chere. Certain griovancos arc to be venti. 
falOd. 

AN. HON. MEMBER: Free for all. 

MR. DEPUTY-SPEA~ER : That II 
also Private Members' time in a way. 

SHRI SHRI CHAND GOYAL : 
1110 Speaker said something else could be 
. dcme after !he non·official hour. • • • 

MR. DEPUTY-SPEAKER: I am lui. 
ded by the House. I don', want to impale 
4cc:ision. 

SHRJ SHRI CHAND GOYAL : H. 
. ... apocific oa that. 

MR. DEPUTY·SPEAKER : The Mover 
Is agreeable. But if the House agrees then 
alone I can do it. This is my sUllcstion. 

SHRI S. R. DAMANI (Sholapur) : Tbero 
is a Half·1n·Hour Discussion. I ,,&.Ot 10 
submit certain points. 

MR. DEPUTY·SPEAKER : That mailer 
is total') different. Be~ause, after Private 
Members' Business is over, there is a Z:ro-. 
hour, if I may put it that way; there il 
some time for Members. Whatever )011; 
call it. Ihat is there. It is a good thing. 
Due to procedural things certain matters 
could not be brought up on the lloor oC 
the House. So the Speaker has said that. 
S". the House now agrees with my sugg. 
estion. The hon. Member may just move. 

SHRI NAMBIAR (TiruchirappalJi) : I 
Just want about fifteen minutes. At about 
6-30 I will finish. 

SHRI SAMAR GUHA (Contai) : I want 
to make a submission. It is not free for all. 
In the morning we made a representation 
to the Speaker on certain specific point •. 
On the basis of those specific points. he 
said. )OU can rise and speak for just Ii few 
minutes. Therefore it is not free for all." 

MR. DEPUTY·SPEAKER : Othen also 
will COlI.' forward. 

18.13 lin. 
(MR. SPEAKER In Ih, CMlr] 

SHRI NAMBIAR : Free for all. at 6-30. 
Sir. I move the following Resolution: 

"In view of the serious situation crea-
ted by the policy of victimisation that i. 
beiDl pursued by the Central Govern· 
ment follOWing the one·day token .trike 
by the Central Government employeea 
00 !he 19th September. 1968, resultlnl 
in tbe removal from service. launchina 
prolOCution 8Iain.l. i •• ue of suspension 
orders on and issue of orders effeclina 
break in service of a very largo number 
of Central Government m1ployees, thl. 
House is of opinion that a serious thr. 
eat has ariscn to the smooth and ellle/-
ent functioning of the Central servi::es 
apread .U over India iD the prevaiUq 
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atmosphere oC tensiOD and bitterncss 
amonl tb. employees and recommends 
that all the above acts oC victimisation 
be withdrawn Corthwith and normalcy 
be restored." ' 

At the beginning of my speech I would 
like to bring to the notice of the H:luse 
tllat we in India hid agreed to the Interna-
tional Labour Organisation's decision, 
which is enshrined in Article 863 which 
roads as under. 

The Freedom oC A550~iation and protcc-
tlon of the rilh! to organise convention 
J948, art. 8: 

"(J) In o~ercising the rights provided for 
in this section. warkers and cm;lloy-
ers and tbeir res;l::ctive organisltions 
like other p~rs:)Qs .... shall respect the 
law of the land; 

"(2) The law of the land shall not be such 
as to impair, nor sha II it be so appli-
ed as to impair the guarantees provi-
ded for in this section." 

It Is found In the footnote tbat the role 
tint India played in connection with this 
con.ention is Significant. As a compromise, 
tbe Indian Government member withdrew 
his amendment and propo!iCd in lts place, 
the followinl new article : 

"(I) In e~ercise of the r.ilhts provided for 
HI this convention, worker' and emp-
loyers' organisations sball respect tbe 
law of the land;' 

"(~ The law of the land shall not be sucb 
as 10 imp:lir. nor Sh111 it b: 10 inter-
preted as to impair the guralltees 
provided for in this convDdtiaa." 

Tbil was alreed to by our ropresenta-
tlve in the ILO, and it is evident thst India 
iI a party to the asreemDnt that Ibe flUlda-
-=ntal risht of lahour to orllai" an:! C1rry 
_ witb tbe lositimlte ripl to sIrikes etc. 
lIImuld be al\ow:d and abould not be im-
paired. Tbat is the moaaia, and _pirit of 
&bia article. 

BIll whal is &lae rOllllt of Ibe 19 S~tclD-

ber strike? How Car has our Govern-
m~at respected this convention? H~w Car 
bave they violated this accepted convention 
of 1LO can be s~en from th~ victimiutions. 
that bave b~en p:rp:trateJ. Filures whicb 
1 shall quote will convince )OU abaut the 
extent to which victimiutions bave taken 
place for th; s:>-c3I1ed off.nce of tho exer-
cise of the right which is guaranteed, whicb 
was agreed to by our own representative in 
ILO. Thes; are tbe fillure, I could collect: 

Northern Railway : Suspensions 3534, 
terminations lO)l, arrests 3,60();North Fron-
tier Rlilway: sus,,':nqions 53), terminations 
ISO, arrests 63); For tb; S:>uth C.ntral Rail-
wa>, 1 hlve nelt got tb; fijures; S:>uthero 
RlilwlY. susp~nqions 25), terminltion! 311, 
arrest. 26~; Sluth ElStern Railway: suspen-
sions 452, terminltions 85, arrests H7; N()o 
rth Elstern Rlilw~y: susp~nsions 70J, ter-
minations 30J, arrests 700. The total on 
the railways is : Suspensions 5,668, termi-
nations 1158, arrests 5793. The total now 
out of employment is 12,624. 

On the posts and telegraphs side. tho 
fiaures are: terminations 1209, arrests 42SI, 
suspensions 3744, total: 92)4. 

On the audit and accounts department 
'side, arrests 131. terminatiotl5 91, suspea-
'sions 414, total 636. 

On th~ Civil Aviation side, break in aer· 
vice 359J; in D.fcn~: departm.nt, suspension 
176, discharse 476. Miny other smaller 
departments are aloo there which have' &cea-
ted the staff like this. In all, you will find 
that the figure is more than 2),0):1. Go-
veniment mlY give so:ne other figures. 1 
clo not mind. In facl, ·in th.ir answers 
'tbey have said that their filuru are aot 
complete. 

From Ibis, you will 1;11 what. calamity 
has been creale.:! In thi' country by O.,.or.· 
menl brca1dnJ th :ir own rules and accep-
tocl principl:s an;! procedures aad IOlemn 
.cre=m:ats to whicb thoy al1l a party. HOw 
will G),ernn;:u appoar before th' eyes of 
tbe ialernllioul organisations, tbo ILO 
.od p;op1e oC the oatSide World tbat 
tb.y blVO n3 respllCl for IIIUI· of 
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the8e thingl. Otherwise, for exercising 
that right to strike. which is guaranteed 
not only in this country but the world over, 
these men would not be kept out of service. 

There was another instan("e of a similar 
aature. In 1960 there was a strike wbich 
was also declared illegal by an ordinance. 
It was not a onc-day strike. it was a gene-
ral strike. When it was brought to the no· 
tice of the tll:n Prime Minister. Pandit 
Nehru. tbat Ihe right to strike is a legiti-

"male right of the workers and he could not 
penalise them for exercisinll it. he told the 
dep~rtments tbat there should not be any 
viclimisation. and within a minute tbere 
was a clean slate. 

MR. SPEAKER: He may continue on 
tbe next occasion. 

SHRI S. M. BANERJEE (Kanpur) : 
He may also start and continue next time 
If you agree. 

MR. SPEAKER: No question of conti-
nuing next time. It rna) be over in 10. IS 
minutes. 

18.D bn. 
DISCUSSION REi NON-IMPLEMEN· 

TATlON OF ASSURANCES CilVEN 
DURING DEBATE ON DELHI PREMISES 
(REQUlSmON AND EVICflON) AMEND-
MENT BILL 

MR. SPEAKER: We will now take the 
discussion under Rule 193. Shri Sambhali. 
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" ... any building or part of a buil-
ding on such land before the I Sth 
August, 1950, such pcnons shall DOt 
be evicted." 
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"Where eviction i. necessar,. .Itat-
native accommodation should be pro-
vided on devdoped land and as rar as 
practicable near the place of busiDess/ 
employmeDt of tbe displaced pcrllOA." 
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